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26.8.1986. 	 Applicant present in person. There is 
nothing on record to show that all the three 
defendts in O.S. NO. 609/83 filed in te 
Court 'f the Pri. Munsiff, Belgaum, which 
has since been transferred to this Bench, 
have been served with notices for today's 
hearing. In view of this, let fresh notices 
issue to the parties fixing 1.10.1986 as the 
date before' which the defend'nts/respondents 
should appear in person or through their 
counsel. 

The applicant submits that his finan— 
cial position is such that he is not in a 
position to perform frequent journeys from 
Be1umwhere he is residingJto Bangalore, 
and in view of this, a firm date m:yxmy may be 
given. The date wi11be fixed after the 
respondents enter apearaice. We exempt the 
applicant from attending Court on 1.12,1986. 
List the case on 1.ip.1986 icr fixingdate of 
hearing. 

(L.H.A. }0) (CH. RAMAJKRISHNA RIO) 

L 	 MBER (AM) 	ME1BER (JM) 
29.8.86 	29.8.86 
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Office Notes Order of Tribunal 	- I 

KSP( ic )/(i) 
This application was posted for 

harin today hut the applicant is not 
present even thouçh notice has hEOfl 
served on him. Shri N. Jasudeva Rao 
appears for xp ruspondoits. 

This is a transferred appl.iotion 
received from LhE, Court of Prinipal 
ciunsif'f, Belcaum. The applicant' s claim 
is in regard to fixation of his pay as on 
i.l.l? 	jhile implE.mentinc. the recommen— 
datiori of the 3rd Pay Commission. de• find 
that he filed the suit on ld.l].4983 is., 
10 years after the cause of ucti1on arose. 
The delay exceeds the pLriod of aimitotion 
fixed for filinc, suits. 

1.10.l86 

ipart from this we are not prepared 
to upset a settled order of things after 
so many years. As we have said the 
applicant filed the suit after 10 years by 
which time he had even retjred.from 
service. Uhatever be the merits of the 
case, the applicant was not dilicnt in 
purouihc his rihts LJithin a reasonable 
period of time. We are, therefore, not 
prepared to ço into thL merits of the 
case at this late stace. 
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